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to 1981. He sefved as a Director of the
Malayala  Manorama Company Limtcd
and Kerala Handloom Development
Corporation. He was also Vice-President
of (i) Calicut First Class Magistrate Court
from 1951 to 1953 (ii) All Kcrala Sales
Tax Central Committee from 1963 to
1964 and (ili) Matlabar Chamber of
Commetce.

Shri Koya had a long and chequered
legislative carecr. he represented the
State of Kerala in this House from April
1967 to April 1973, April 1974 to April
1980, April 1980 to April 1986, April
1986 to April 1992 and April 1992 to
April 1998, for over thirty years.

A sober, mild—mannered, soft- spoken
and kind-hearted, Shri Koya cndcared
himsclf to one and all. He was a force of
political movement and change as also an
architect of various democratic fronts in
the State of Kerala and worked in close
association of E.M.S. Namboodiripad,
Qaidi Millat Ismail Sahib, Secthy Sahcb
and Bafaky Thangal, -

In the passing away of Shri B.V.
Abdulla Koya, the country has lost a
veteran parliamentarian and a
distiguished social worker.

We deeply mourn the passing away of
Shri B.V. Abdulla Koya.

I request Mcmbers to rise in their
Q1accs and obscrve silence as a mark of
respect to the memory of the departed.

(Hon. Member's then stood in silence
for one minute)

MR. CHAIRMAN: Sccretary-General
will convey to thc members of the
bereaved fanfily our sense of profound
sorrow and decp sympathy.
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DR. MANMOHAN SINGH: Mr.
Chairman, Sir, in order to promote the
growth of the food processing industry,
the Congress Government had exempted
a large number of food products from the
imposition of excise duty. But, the
present Government has reversed that
process. A duty of 8 per cent has been
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levied on a Jarge number of food articles.
Is the hon. Minister aware of the harmful
effects of this excise levy on the growth
of the food processing industry? If so,
what does he propose to do in this
matter?

SHRI SOMPAL: Sir, though the first
part of the question belongs to the
domain of the Finance Ministry
....(Interruptions)... Sir, 1 am replying to
the latter part of the question too. But,
there is no evidence that it has harmed
the food processing industry. Eight per
cent is not a very big excise
«...(Interruptions)...

SHRI JANARDHANA POOJARY:
Sir, a Minister cannot answer like this. It
is the Government of India. Members are
putting serious questions
....(Interruptions)...
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SHRI J. CHITHARANJAN: Sir, in his
reply given to the supplementary, the
Minister has himself admitted that the
country is incurring a very heavy loss due
to perishing of vegetables and fruits. But,
it seems that the Government has not yet
prepared a comprehensive plan to find a
solution to this problem within a
reasonable time-limit. I would like to
know from the hon. Minister whether the
Government will prepare a plan to find a
solution to this problem within a
reasonsable time-limit.

SHRI SOM PAL: Sir, the hon.
Member is right when he says that the
colossal wastage should be minimised.
The Government is aware of the
phenomenon. All these schemes are
designed to tackle this and this is a
continuous process.

4% Waa S ol 9 ¢ frew gaw fag
A o & @ ¥ T R wdew R
@ 2 ok T oem W ¥ R oW
W-EE T % AU 3 9oy W FER &
fae gfawel # fov & fau @ @ deR
Tardt W @ ¥ ol A we W

ot gl FeaA waT 422 (FEUW)

ft TRa Il @ e # w welid
T 9w §...(=EaH)

MR. CHAIRMAN: Question No. 422.

SHRI J. CHITHARANIJAN: Sir, the
hon. Minister has not answered my
question.

MR. CHAIRMAN: Twentyfive
minutes have been spent on the guestion.
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ot TadE varh: Q W A T w W
iR qe w1 He @ fren € .. (SaEam)

MR. CHAIRMAN: No. Already 25
minutes have been spent on the question.

Question No. 422. Mr. Vayalar Ravi.

Growth of Fisheries Wealth

*422. SHRI VAYALAR RAVI: Will
the PRIME MINISTER be pelased to
state:

(a) whether large scale fishing by big
trawlers has affected the growth of
fisheries wealth;

(b) whether it is a fact that growth of
fisheries wealth is in negative; and

(c) the steps taken to preserve the
fisheries ‘wealth in our oceans?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SOM PAL): (a) and (b) A
statement is laid on the table of the
house.

Statement

(a) and (b) The marine fish production
in the country has steadily increased from
16.58 lakh tonnes in 1987-88 to 29.67
lakh tonnes in 1996-97. The operation of
deep sea trawlers/vessels has helped to
increase the marine fish production by
harvesting of relatively unexploited
resources beyond the territorial waters.

(c) The Government is implementing
the following schemes/programmes for
the development of marine fishery
resources:
(i) Enforcement of the Maritime
Zones of India (Regulation of Fishing
by Foreign Vessels) Act, 1981 and
rules thereunder to check poaching
and unauthorised fishing by foreign
fishing vessels in Indian waters.

(ii) Enforcement of Marine Fishing
Regulation Acts and rules framed
thercunder by the maritime States to
regulate fishing operations,
conservation measures etc, within their

- territorial waters.
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(iii) Introduction of resource-specific
fishing  vessels for  sustainable
exploitation of  marine fishery
resources.

(iv) Regular survey, assessment and
monitoring of  marine fishery
resources.

(v) Stock enhancement and
conservation of resources through
deployment of artificial reefs and fish
aggregating devices.

SHRI VAYALAR RAVI: Sir,
before I ask the supplementary, may 1
ask you to look at parts (a) and (b) of
the question? In fact, the answer given
is the logical end to my question. The
answer is not to the main question
asked. The hon. Minister has
answered only to the logical end. Sir,
you have to look at it. I want a
categorical answer on that point,
because there is a report of serious
depletion of the whole (fishing
resources. Anyhow.

Sir, my question is while the deep-
sea fishing policy was introduced, the
ocean wealth in our area is 3.7 million
tonnes and the exploitation went up to
2.9 million tonnes. According to a
study made, only 1.6 lakh tonnes are
available for commercial exploitation.
Therefore, an agitation is going on. In
this process the traditional fishermen
are suffering. My question also points
to the same thing. Foreign vessels,
trawlers and  collaborations are
creating problems of over-exploitation,
That is my point.

Sir, with your permission, I will
quote only two sentences from the
Supreme Court judgment delivered in
1993. It said: “Over the years, while
the population of the traditional
fishermen has increased by more than
20 to 28 per cent, the average
production of each fisherman declined
by more than half, which resulted in
98.5 per cent fishermen population
descenting the poverty-line. While the
traditional fishermen, who constitute
89 per cent of the total fishermen,



